
 

capacity continues subject to the following 
conditions:— 

(i) No additional plant and machinery is 
installed (except minor balancing 
equipment procured indigenously); 

(ii) No additional expenditure of foreign 
exchange is involved; and 

(iii) Such extra production does not 
occasion any additional demand for scarce 
raw materials. 

(g) The general policy in this regard has 
beien outlined in the Guidelines for Industries 
(Part I) Policy & Procedures published by the 
Ministry of Industry as amended from time to 
time. It is also subject to location policy of 
Government. In respect of the proposals for 
expansion of the capacity of the items of 
drugs and pharmaceuticals, the provisions of 
the Drug Policy are also kept in view besides 
the general guidelines. 

  

 
12 NOON. 

[Mr. Deputy Chairman in the Chair] 

REFERENCE TO THE REPORTED 
FINDINGS OF THE COMMISSION OF 
INQUIRY ON THE COMMUNAL RIOTS 
IN JAMSHEDPUR IN APRIL, 1979. 

MR. DEPUTY CHAIRMAN: Now, Papers 
to be laid on the Table .  . . 

SEVERAL HON. MEMBERS: Sir,... 
(Interruption*) 

MR. DEPUTY CHAIRMAN: Please »it 
down, all of you. I cannot hear * single word, 
I cannot follow any of you. Please git down. 

 

 
MR. DEPUTY CHAIRMAN: Reporters,  

don't write anything. 

I request all Members to please sit down 
and listen to me. . . (Interruptions) Please 
listen, nothing is going on record. Please take 
your seats. 

SEVERAL HON. MEMBERS:    Not 

record. 
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MR. DEPUTY CHAIRMAN; Nothing is 
being recorded. Unless I am able to hear what 
is it all about, I cannot allow anything . . . 
(Interruptions). Please take your seat .  . . 

(Interruptions) 

SHRI S. KUMARAN (Kerala):  We also 
want the report to be discussed... 
(.Interruptions) 

SHRI N. K. P. SALVE (Maharashtra): Sir, 
two news items have appeared in different 
newspapers today and these caused grave 
concern throughout the country. One of them 
is about a report which refers to the heinous 
crimes committed by RSS... (Interruptions) in 
instigating passion* and creating frenzy . . . 
(Interruptions). 

SHRI N. K. P. SALVE: Why he is so 
much perturbed ,may I know.  .   . 

(Interruptions) 

SHRI LAL K. ADVANI: Let there be a 
full discussion, we have no ob-jecion   .   .   . 

(Interruptions) 

SHRI N. K. P. SALVE;  My submission must 
be hear.  .  . (Interruptions) 

SHRI JAGDISH PRASAD MATHUR 
(Uttar Pradesh): It is a manipulated report . . . 
(Interruptions). There is manipulation. 

SHRI LAL K. ADVANI: Let the report be 
laid on the Table .   .  . 

(Interruptions) 

MR. DEPUTY CHAIRMAN; Please take 
your seats. That report,    I   am 

told, is perhaps with the State Government and 
it has to be laid on thqt.. Table of their House, I 
do not know. I do not know whether it is here. . 
. (Interruptions). If. the report is made available 
here, then^there should bt a proper motion for 
discussing it here. Then we can discuss it . . . 
(Interruptions) 

SHRI N. K. P. SALVE: I will take only two 
minutes . . . (Interruptions). No technicality must 
be brought into this. So far as the report is 
concerned, it is a disgrace to the nation . . . 
(Interruptions). The i crime was committed by 
an association which was connected with the 
assassination of Mahatma Gandhi, an 
association which has been systematically 
whipping up communal frenzy in this House and 
outside . . . (interruptions) . 

 

SHRI N. K. P. SALVE: Sir, the topmost 
priority in this House has to be given to the 
report on the Jam-shedpur riots. 

(Interuptions) 

Expunged as ordered by the Chair. 

SHRI N. K. P. SALVE; What   Mr. 
Antulay committed has not . .  . 

(Interruptions) 



 

SHRI LAL K. ADANI:  Yes. Let it ^J|S 
discussed. 

(Interruptions) 
SHRI LAL K. ADVANI:    Yes. Let it be 

discussed. 
(Interruptions) 

SHRI N. K. P. SALVE:    Secondly Sir, there 
is an allegation... (Interruptions) 

 
SHRI N. K. P. SALVE: Sir, there is an 

allegation. (Interruptions). Sir, there is a report 
here that they are ''thinking of dropping the 
case against Mr. Desai and Mr. Patel in respect 
of tht gold auctions. If there ever was  a most 
heinous    and most 

corrup____ (Interruptions)..      act 
it was the one which was per-and it was the 
gold auctiong (Interruptions). We do not 
know how the Cabinet Committee is thinking 
of dropping this case. 

(Interruptions) MR. DEPUTY 
CHAIRMAN: Mr. Salve, shall we go by the 
List of Business? (Interruptions). Shall we 
take up the business in a way which would be 
desirable? (Interruptions). I have heard you, 
Mr. Salve. 

SHRI N. K. P. SALVE: What is the way in 
which we have to go? (Interruptions). They 
can discuss the Antulay affair on the basis of 
newspaper reports? 

(lnteruptions). 
MR. DEPUTY CHAIRMAN: I have heard 

you Mr. Salve. Please take your seat. 
(Interruptions). All of you, please take your 
seats first. Now, if you want to discuss the 
report on the Jamshedpur riots, please have a 
copy placed on the Table of the House or at 
least have it placed in the Library and then 
move a proper motion. 

SOME HON. MEMBERS:  Yes, Yes. 
MR. DEPUTY CHAIRMAN; That way we 

can discuss and I have no objection. We have 
to get a copy of the report and unless you 
bring it here, you cannot discuss it. Probably 

it has been presented to   the   State 
Government.  (Interruptions). 

SHRI N.!K.P. SALVE: I was making a 
statement with regard to the gold auction by 
the previous Government. 

(Interruptions) 

MR. DEPUTY CHAIRMAN: I have 
allowed already two persons to make a special 
mention about the Gold Auction Inquiry 
Committee Report and the Jamshedpur Riots 
Inquiry Committee Report. I have already 
allowed. Special Mentions which will come at 
the proper time. What more do you want? If 
you want to discuss it, you bring a proper 
motion before the House. 

(Interruptions) 

SHRI P. RAMAMURTI (Tamil 
Nadu):    Mr. Deputy    Chairman, Sir, 

(Interruptions) 
MR. DEPUTY CHAIRMAN: You have to 

move a proper motion. 

SHRI P. RAMAMURTI: Mr. Deputy 
Chairman, Sir, please allow me to speak. 
(Interruptions). Why don't you allow me to 
speak? (Interruptions). Please let me speak. 
(Interruptions). Mr. Khaparde, please let me 
speak (Interruptiosn). Mr. Deputy Chairman, 
Sir, please let me speak. 

(Interruptions) 
SHRI SHIVA CHANDRA JHA (Bihar): 

Sir, on a point of order. (Interruptions). 

SHRI P. RAMAMURTI Mr. Deputy 
Chairman, Sir,.. 

SHRI NARSINGH NARAIN PANDEY 
(Uttar Pradesh): Sir, please hear me. 

(Interruptions) 
Mr. Deputy Chairman, Sir, please hear me. 
MR. DEPUTY CHAIRMAN: If you want 

to discuss the report, you have to move a 
proper motion. Interrup-tions). There are only 
four days left and you have to find a way out 
for that. 
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SHRI P. RAMAMURTI:    Mr.   Deputy 
Chairman, I am on   my   legs. Kindly allow 
me to speak. (Interruptiona). 

SHRI J.  K.    JAIN:     Yo»    are   a 
follower of Mahatma Gandhi.    (Interruptions) 

 

SHRI P. RAMAMURTI; Mr. De 
puty Chairman, Sir, we are all so 
deeply exercised over . . . (Inter 
ruptions) We are deeply exercised 
over the report that has appeared in 
the Press this morning over the 
Jamahedpur communal riots. Even at 
that time we had raised this question 
why these communal riots had taken 
place. It is not the first time that 
I am raising it. At that time itself— 
your Government was not there; 
the Janata Government was there— 
we had raised this question. There 
fore, Sir. we want to discuss this 
question and. . . . (Interruptions) 
We want to isolate those forces in 
this country which do not stand for 
secularism, which stand for communal 
riot in this country We want to dis 
cuss the whole question. Therefore, 
I would urge upon the Government 
to place a copy of the Report immedi 
ately on the table of the House and 
if necessary, extend this session of 
Parliament in order to enable us to 
have a full discussion on that—a 
meaningful discussion on that. The 
Report should be in our hands. 
We should not just shout slogans 
at each other. Therefore, let the 
people also have the opportunity and 
let the other people also have 
the opportunity to defend   them- 
selves. We want to be fair to everybody. Let 
there be a complete discussion, a full 
discussion, a thorough discussion—if 
necessary, for two days. Let there be a 
complete discussion. Sir, instead of shouting 
and holding up this House. Therefore, Sir, I 
would request you to convey to the Chairman 
and also request the Government and leaders 
to convey to the Government that It is 
necessary that a discussion on this problem of 
communal riots in this House should take 
place in order to isolate those forces In this 
country which are working for communal dis-
harmony and communal disunity. Therefore, 
Sir, T ask them to extend the session of the 
House so that we can have a thorough 
discussion on this. 

 (Interruptions). 
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SHRI PILOO   MODY    (Gujarat): Mr. 
Deputy ChainnanrSir .  . . (Interruption*). 

SHRI NARSINGH NARAIN   PANDEY:    
Sir. 

(Interruptioni). 
MR. DEPUTY CHATRMAN: No,   I will 

call you .  . .   (Interruption*). 

 
How do you say that you wui noi can me? 
Before eleven o'clock I had given notice. I 
am the first to give notice. And you say: 
You won't call me?      (Interruptions). 

MR. DEPUTY CHATRMAN; I hava not 
said that . . . 

(Interruptions). 

SHRI NARSINGH NARAIN   PANDEY:    
Try to be impartial.* 

(Interruptions). 

 
SHRI NARSINGH NARAIN PANDEY: I 

have given in writing that I am going to . . . 
(Interruptions) I say to you that you must be 
impartial. (Interruptidns). The Chair should 
be impartial. 

(Interruptioni). 

•Expunged as ordered by the Chair. 

 

MR. DEPUTY CHAIRMAN:  I can bear 
you all. 
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THE LEADER OP THE HOUSE (SHRI 
PRANAB KUMAR MUKHERJEE): So far as this 
matter is concerned, I do not know how I do come 
into the picture. Sometimes, Members mention their 
matters. Even before the Question Hour started, Mr. 
R&ma-murti wanted to mention something. 
Unfortunately, this has become a kind of practice. 
One day, the wholt Question Hour could not be 
taken up. The hon. Members want to mention their 
matters. They want to discuss their subjects or to 
raise their points. It ia for them to do so. Thereafter, 
we in the Business Advisory Committee devide as 
to what items we can take up and what time we can 
allot to them. It is for you to regulate the House and 
decide when you will allow to speak. Nei-their I nor 
you can decide on the Floor of the House as to what 
items will be taken up for discussion and how much 
time we can give to those items. There is a set 
procedure for this.   We    shall follow that. 

S
HRI .PILOO MODY: Mr. Deputy Chairman, 
Sir. I regret the orchestrated noise that was 
going on on a matter which is not at all 
controversial.    (Interruptions)    It is not at 
all 

 



 

controversial. And I also regret the fact that 
something is started over which   .   .   . 

SHRI SYED SIBTE RAZI; He is 
a  Once he was having a badge 
on him saying,    His hands are 
red ___  

(Interruptions) 

SHRI PILOO MODY: Why are you 
stopping him? 6ir, in this Parliament we are 
doomed to listen to illiterate and uncouth 
people. So, there is no question of wanting to 
top him.     Let them have their say. 

SHRI N. K. P. SALVE: That is why we 
have to listen to you. 

SHRI PILOO MODY: That is why we 
heard you a little while ago. And that is why I 
said—"this Parliament" of which you are also 
a part and I am also a part. Now, you had 
your say.   Sit down. 

SHRI N. K. P. SALVE: I am not sitting 
down. 

(Interruptions) 
Sir, how can he arrogate to himself the 
authority. It is very highly undesirable. 

(Interruptions) 
SHRI PILOO MODY: Mr. Salve, if you 

pretend to be a gentleman, you should have 
objected to what he said and not to what I 
said. But it is obvious you are not. So, please 
sit down. 

(Interruptions) 
SHRI      (MOLANA) ASRARUL 

HAQ   (  Rajasthan):    You are a       
(Interruptions) 

SHRI N. K. P. SALVE: Sir, on a point of 
submission. In a matter like this when the 
entire House is agitated, when the entire 
country is concerned over this matter, if you 
have to hear the leaders of the Opposition, if 
you have to hear the leaders of the ruling 
party, at least one thing is expected that this 
sort of trading abuses which is going on 
between Mr. Piloo Mody and others should 
not be 

allowed. The manner in which . . . 
(Interruptions) If you make a personal comment 
on me. I shall not sit down. Who the hell are you 
to ask "~ me to sit down? You better sit down? 
(Interruptions-) Sir you must curtail this attitude. 

(Interruptions) 
SHRI PILOO MODY:    We     have 
enough      in the     House.     Pleas 
ait down. 

(Interruptions) 

MR. DEPUTY CHAIRMAN: I don't think 
the world is right. 

SHRI N. K. P. SALVE: Sir, it ia much 
better to be a  than to be an        and a      

SHRI PILOO MODY: Mr. Deputy 
Chairman, Sir, I was just saying that on an 
issue like this; where there is no controversy 
at all, we all want a discussion, including the 
alleged victims of this discussion who are 
supposed to be our friends of the BJP, who 
are implied in some way to be under attack. 
Even they want a discussion. 

SHRI JAGANNATHRAO JOSHI (Delhi): 
We are ready for a discussion. 

SHRI PILOO MODY: Where is the question 
of making all this hallo, gulla, may I know, 
unless it is orchestrated and meant to divert 
the attention from a more substantial issue of 
what is happening in. the whole country as 
represented by Mr. Antulay. (Interruptions) 
What is more, Sir, only this morning, you 
were unfortunately not here. But I am sure 
that your loud speaker in your room, your 
relay service was very busy. We had the most 
unseemly spectacle over here. At 11 o'clook 
the Chairman promised us that he will 
continue to sit beyond 12. And it is on that 
assurance that Mr. Rama-murti, who had a 
submission to make, who had made it quite 
clear why he 
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was making it at 11 o'clock instead of 12 o'clock, 
agreed to make it at 12 o'clock. 

MR. DEPUTY CHAIRMAN: Leave that matter. 

SHRI PILOO MODY: No, no, Sir. It is very well 
tied. He made it quite clear why he wanted to make 
it all 11 o'clock and not because he wanted to 
infringe on the Question Hour but because there is 
no other way that we can address ourselves to the 
Chairman except in his Chamber. And some of us at 
any rate find it abhorrent to speak to the Chairman 
in his Chamber. We would like to speak to him here 
on the floor of the House. And therefore, it was for 
that reason   .   .   . 

MR. DEPUTY CHAIRMAN; That is a different 
matter. 

(Interruptions) 

SHRI PILOO MODY: Will you please allow me 
to speak? 

MR. DEPUTY CHAIRMAN: Let us dispose of 
this matter first. 

SHRI PILOO MODY: Even yesterday   .   .   . 
(Interruptions) 

MR DEPUTY CHAIRMAN: Let us dispose of 
this matter first. 

SHRI PILOO MODY: I am disposing of this matter 
for you by saying that all of us want a discussion and I 
am disposing of this matter by requesting you to ask 
the Government to hold a discussion either here or 
anywhere that they want, or it is feasible to do so, at 
the earliest possible occasion, so that we have a full 
discussion on this question. There is no question of any 
controversy on the report at all. And if they want to 
create a controversy there must be some mala fides 
attached behind that (Interruptions) 

MR. DEPUTY CHAIRMAN: Yes, Mr. Sukul, 
please be brief. One by one please. 

SHRI P. N. SUKUL (Uttar Pradesh) : 
Sir, a motion signed by several Members 
has already been submitted at 10.15 this 
morning. So many Members want a full-
fledged discussion. What is your ruling? 
Why are you inviting them to comment 
upon this thing? 

MR. DEPUTY CHAIRMAN: It has 
been just received. It will be considered. 
If you have given a notice for Calling 
Attention. it will be considered. 

SHRI P. N. SUKUL: We want your 
ruling immediately. 

MR DEPUTY CHAIRMAN: That will 
be considered by the Chairman later on. 

SHRI P. N. SUKUL: Otherwise they will 
be diverting the attention. (Interruptions) 

MR. DEPUTY CHAIRMAN: Yea, Shri 
Razi. 
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SHRI ARVIND GANESH KUL-KARANI 
(Maharashtra): Sir, I rise to support the demands 
made by all Members of the House for a discussion. 
Sir, in 1979 when this incident took place, we were 
one with the Congress-I members to demand for 
appointment of a commission, and after pressure 
from the Centre as well as the Chief Minister, a 
commission was appointed. Sir, secularism of the 
country is a very important object of our culture and 
we demand a discussion on it. As the Leader of the 
House has said, it can be brought under a motion or 
a calling attention; it is for you to decide. My 
anxiety is that the discussion should be confined to 
this commission's report as well as to what 
happened at Moradabad and Aligrah, and this 
occasion should not be made use of to divert the 
attention on Mr. Antulay's case... (Interruptions). 
This deserves a discussion... (Interruptions). I 
request you to be here to listen to us, not as the 
Chairman did; he promised me but has gone away. 
So I desire that you please sit here and listen to us 
on the discussion on Jamshedpur and the carnage at 
Moradabad and Aligarh which also should be 
discussed. 
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"while the seeds of communal hatred 
were sown by the Sarsangh -halak of the RSS 
Balasaheb Deorw n his speech on April 
1979, Mr. Dina Vath Pandey, the then Janata 
Party \SLA representing Jasshedpur (East) 
tonstituency ' directly contributed to he 
outbreak of riot', according to the Indings of 
the Commission." 

 

SHRI MAHENDRA MOHAN MIS-     RA:      
The report further says: 

"After giving careful and serious 
consideration to all the materials that are 
on record, the commission is of the view 
that the RSS, with its extensive 
organisation in Jamshedpur and which had 
close link* with the Jana Sangh and the 
Bhara-tive Majdoor Sangh, had a positive 
hand in creating a climate which was most 
propitious for the outbreak of the 
communal disturbances." 

"The commission on Mr. Dina Nath 
Pandey's role before and during the riots 
concludes '...Shri Dina Nath Pandey was a 
member of the RSS, his actions followed a 
line which was in fulfilment of the general 
scheme of the Hindu com-nunalists of 
Jamshedpur and that 

they were also aimed at achieving the plan    
announced in the leaflet circulated      by        
them...'      '.. . (Interruption,}) 
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SHRI PRANAB KUMAR MUKHER-
JEE: All the leaders are invited. You can 
also join. 

 

MR. DEPUTY CHAIRMAN: There are so 
many parties. I have to call at least one from 
each party. 

SHRI LAL K. ADVANI: M Deputy 
Chairman, Sir, there are two aspects to this 
probem. One is the problem of communal 
harmony about which the whole House is 
concerne and incidentally the issue of Jan 
shedpur has been highlighted by the report 
of a Commission of Inquir I feel happy that 
the report of a Con mission of inquiry was 
suddenly    a 
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sumed importance in the eyes of the present 
Government which till now had been 
mocking and ridiculing all Commissions of 
Inquiry. 

. (Interruptions) 

SHRI MANUBHAI PATEL: Why? Gupta 
Report and so many other Reports.   
(Interruptions), 

MR. DEPUTY CHAIRMAN: Order, order 
please. 

SHRI LAL K. ADVANI: Mr. Deputy 
Chairman, Sir, when this matter was raised 
this morning, immediately I said, because I 
found that though the Commission mentions 
Jana Sangh which since 1977 does not exist 
except as a small party perhaps, with which I 
am not associated,   but 

(Interruptions) 

AN HON. MEMBER: Bharatiya Mazdoor 
Bangh. 

(Interruptions) 

SHRI LAL K. ADVANI: Sir. I knew that 
the attack in this House would be on my party 
(Interruptions) . Mr. Deputy Chairman, Sir, 
so far as I am concerned, my party is 
concerned, I said in the very beginning that I 
would be happy if there is a full-fledged 
discussion..;. 

 

SHRI LAL K. ADVANI: I said that 
my party would be happy if {here 
was a full-fledged discussion on the 
issue of communaiism itself, includ 
ing Jamshedpur, including Aligarh, 
including Moradabad. Sir it is signifi 
cant that both these Commission of 
Inquiry, namely on Jamshedpur and 
on Aligarh, were constituted during 
the Janata regime, but the Commis 
sion of Inquiry on Aligarh was wound 
up, its report was not brought before 
the House. I regard communal riots 
as a stigma on the face of the coun 
try and my party would be willing 
to make full contribution to ensuring 
that riots in this country, come-to an 
end, but, Sir, I submit that communal 
riots cannot come to an and unless 
they are insulated from partisan poli 
tics and I am sorry to say that very 
often .........  

SHRI SYED SIBTE RAZI: He is 
sidetracking the issue. , 

SHRI LAL K. ADVANI: I am not 
sidetracking the issue. I will face it; I will 
reply to everything. 

SHRI SYED SIBTE RAZI: Now you are 
trying to isolate the issue. 

SHRI LAL K. ADVANI: During the period 
1977 to 1979 riots, took place in Aligarh in 
Jamshedpur, in Nadiad, in Sambalpur, in 
Hyderabad. I would have welcomed a 
Commission of Inquiry on all these riots. In 
some it was appointed, but... (Intemip-tions). 

SHRI   SYED SIBTE RAZI:      What 
about this? 

MR. DEPUTY CHAIRMAN: That will do. 

SHRI LAL K, ADVANI: No, Sir. There 
are two aspects as  I said. 

 
SHRI LAL K. ADANI: Communal 

harmony, or national integration, is an 
important issue. Just as communal  harmony 
and  national     inte- 
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gration are important issues, political 
integrity is also an important issue— integrity 
in public life. I would not like the issue to be 
used only as red herring to divert attention 
from an issue that has been before the whole 
country. (Interruptions). Therefore, I 
welcome a discussion.... (Interruptions) ... on 
Jamshedpur. 

 
MR. DEPUTY CHAIRMAN:   Just a 

moment please. 
(Interruptions) 

SHRI PILOO MODY:      Antulay. 

 

MR. DEPUTY CHAIRMAN: Mr. Hegde, 
please go on. 

SHRI PILOO MODY:    Antulay. 
(Interruptions) 

SHRI RAMAKRISHNA HEGDE 
(Karnataka): You call them to order. The 
Leader of the House has completely resigned 
to the situation— I am sorry both the Leoder 
and the Chief Whip of that party are present 
here—and what has been going on... 
(Interruptions) 

MR. DEPUTY CHAIRMAN: Order 
please. 

SHRI RAMAKRISHNA HEGDE: I do not 
understand why our friends on the other side. 

(Interruptions) 

SHRI PILOO MODY:    Antulay. 
(Interruptions) 

SHRI J. K. JAIN: Prom the way he is 
shouting, it appears that some • has entered 
the House. Look at what he is doing.     Look 
at that   * 

SHRI PILOO MODY: Antulay. 

SHRI J. K. JAIN: Send him to a   
(Interruptions) 

SHRI SYED SIBTE RAZI; I am sorry to 
say Piloo Mody* 

SHRI J. K. JAIN: Is it the deco 
rum of the House the way this gen 
tleman is  ? He is  I 
say that and I charge that he is  . 
Sir, how are you tolerating this? 
Can't you stop this? Is it decorum 
of the House? 

 
SHRI N. P CHENGALRAYA NAIDU 

(Andhra Pradesh)  Please call a        .He has 
gone    . 

SHRI J. K. JAIN:   Send him to     

(Interruptions) 

MR. DEPUTY CHAIRMAN: Pleas go on 
Mr. Hegde. 

(Interruptions) If you do not 
want to say, let me proceed further.     I am 
hearing     you. Please go on. 

SHRI RAMAKRISHNA HEGDE: Sir, my 
point is this. 

(Interruptions) 
MR. DEPUTY CHAIRMAN; II anything 

unparliamentary has been said, I will look 
into it. 

 
SHRI RAMAKRISHNA HEGDE: Sir, I 

cannot understand the totally unjustified 
misaprehension of the friends on the other 
side about the opposition not wanting also a 
thorough discussion on the Enquiry Com-
mission Report. But I do understand this 
sudden sharpening of their reflexes on this 
particular issue. (Interruptions)... Your 
reflexes have been suddenly aroused. 
(Interruptions) ... We are equally exercised 
over the findings of this Commission, but we 
do not know what exactly are 

•Expunged as ordered by the Chair. 
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the contents in the     report.     They are 
depending upon the press report*, 

SOME HON.  MEMBERS:    No, no. 

SHRI RAMAKRISHNA HEGDE; How do 
you know? As long as a copy of the report is 
not placed on the Table of the House, we 
cannot accept whatever they are saying. 
(Interruptions) Sir. Jamshedpur was not the 
only place where communal riots had taken 
place. It goes to the credit of the Janata 
Government that when it happened, 
immediately a Commission of Inquiry was 
appointed. (Interruptions)... We do not want to 
bury the reports of the Inquiry Commission. It 
looks only comical on their part that having 
burnt all the Inquiry Commissions' reports 
such as the Shah Commission, the Gupta 
Commission and so on( they    should 
be showing a copy of this report ---------------  
(Interruptions)... Now it looks very comical 
on their part to demand a sudden discussion. 
We are for the discussion: let the report come 
for discussion. Jamshedpur as compared to 
Moradabad, was nothing. How many 
communal riots have taken place during the 
last one year? (Interruptions) 

MR. DEPUTY CHAIRMAN: I would like 
to tell hon. Members that we shall now 
adjourn for lunch. In the meantime, during the 
lunch period, I will consult and convey the 
feelings of the House to the hon. Chairman 
and, if necessary, I will have a discussion 
with the various leaders of the parties in the 
House also. Perhaps notice for Calling-
Attention have also been received by my 
office this morning. We shall consider it as to 
in what form and in what phraseology we can 
raise it sometime afterwards—not today. 

SHRI DINESH SINGH (Uttar Pradesh): 
Sir, may I make one suggestion? Since the 
Minister of State for Home Affairs is here I 
would request the Government to place a; 
copy of the report as early as possible on the 
Table of the House. 

SHRI PRANAB KUMAR 
MUKHERJEE: This report cannot be laid on the 
Table of the House. It can be placed in the 
library for the Members to see. 

SHRI LAL K. ADVANI: Very many 
documents are circulated by the Government of 
India. So, even this document can be circulated 
to the Members. 
' SHRI PRANAB KUMAR MUKHERJEE: 
These are two different things, I am objecting to 
laying it on the Table of the House. 

MR. DEPUTY CHAIRMAN: I hope the 
Home Minister will make it available in the 
library. 

PAPERS LAID ON THE TABLE 

I. Reports of the Monopolies and Restrictive 
Trade Practices Commission in cases of (i) 
M]s. Swadeshi Polytex Limited, New Delhi, 
and (11) M|s. Brooke Bond India Limited, 

Calcutta and related papers. 

II The Delimitation Of Council Con-
stituencies (Andhra Pradesh) Amendment 

Order, 1981. 

THE MINISTER OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI P. SHIV 
SHANKAR): Sir I beg to lay on the Table:— 

I. A copy each (in English and Hindi) of the 
following papers, under section 62 of the 
Monopolies and Restrictive Trade Practices Act,   
1989: — 

(i) Report of the Monopolies and Restrictive 
Trade Practices Commission under section 21 
(3) (b) of the said Act, in the case of M/s. 
Swadeshi Polytex Limited, New Delhi, for sub-
stantial expansion of its capacity from 6100 
tonnes to 12200 tonnes per annum for the 
manufacture of polyester staple fibre at its 
existing local tion in Ghaziabad and an Order 
dated the 29th August, 1981, of the Central 


